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NOIl-AUo'&meni of Gas Connections 
alter Change of Residence 

*546. SHRI l\NWAR AHMED: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that on 
change of residence from one area to 
the otller in Delht.,. the gas connec-
tions to the persofts registered and 
1412 Ls-a. •• 

kept On the waiting list for a number 
of years, are not given to them; 

(b) whether such gas connectiona 
sanctioned in the names of original 
applicants are sold in black market. by 
the dealers instead 01 giving them. to 
persons in waitin, list; and 

(c) if so, the measures proposed to 
be taken to check such malpracticea 
and to ensure that the persons origi-
nally registered are given connections 
even after a change in their residence? 

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(Slffir VEERENDRA PATIL): (al 
No, Sir. 

(b) It is not possible to indicate 
whether the dealers indulge in black-
marketing on this account. 

(c) According to the present system .. 
persons registered 'with any dealer 

and kept On the wwai ting list are to 
intimate to the said dealer change fd 
their ramdential address and are to be 
given connections when their turJUI 
materialise. In case such persons do 
not get gas connections in turns their 
cases are considered for release of 
new cOnrnection subject to the capa-
bility of the Oil Company fflr releas-
ing new connections. 

IDCrease in Prices of IDcIu8tdaI 
Alcohol 

*547. SHRI BALASAHEB VIKliB 
PATIL: 

SHRI CHANDRABHAN 
ATHARE PATIL: 

Will the M:nister of PETROLEUM 
AND CHEMICALS be pleased. to 
state: 

(a) whether it is a fact that Bureau 
of Industrial Costs and Prices recom .. 
mended increase in prices of industrial 
alcohol in their report submitted in 
March, 1979; 

(b) if so, what action has been 
taken on the sai.d recommendation of 
the Bureau of Industrial costs and 
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Prices and what is the reason for de-
lay in revising the prices of industrial 
alcohol; 

(c) what action is bein, taken to 
expedite revision of price of industrial 
alcohol with a view to provIding relief 
to the industries concerned; and 

(d) whether Government propose 
to take into account inftationary fac-
tors which have occurred heretofore 
after the receipt of the aforesaid 
report of the BreP wbfle revlslne the 
prices of industrial alcohol ? 

THE MINISTER OF PETROLEUM, 
OBEMICALS AND FERTILIZERS 
(SHRI VEERENDRA PATIL): <a> 
Yes, Sir. 

(b) & (c). The reconlmendations of 
the B.I.C.P. are under consideration. 

(d) Yes, Sir. 

N. Blbar rive.,. iD Spate 

·MB. SHRI PIUS TIRKEY: Will 
the Minister of IRRIGATION be 
~leased to state: 

(8) whether Government's atten-
tion has been drawn to a news item 
iP the 'Hindustan Times' dated the 23rd 
Sune, 1980 heading captioned 'Several 
If. Bihar rivers in spate'; and 

(b) the steps taken by Central Go-
vernment in this regard to assist the 
State authorities? 

THE MINISTER OF IRRIGATION 
(SHRI KEDAR PANDAY): (a) & 
(b). There have been floodi in North 
Bihar, but these were of low to 
medium intel)Sity and flood levels 
have not reached the danger level. 

The Central Government has set up 
a Central Flood Forecasting Organisa-
tion. which provides valuable assistance 
to the states in the task of flood 
lighting by issuing forecasts of floods 
in various rivers. 'ntts service covers 
tbe flood prone rivers to North Bihar 
The Central Govemment is also 
negotiating with. HNG Nepal the 
arrangements for improving and 

modernising the flood forecasting in 
respect of the rivers which flow t() 
Bihar from Nepal. 

lin this connection, the State Govern-
ment has informed that there are nOt 
reports of crop damages. 

Amount liven by WorlcJ. Bank for 
Rural EleetrlflcaU. 

*549. SHRI DILEEP SINGH 
BHURIA: Will the Minister of 
ENERGY .. AND COAL be pleased t() 
state: 

(a) the total amount of loan given 
so far by the World Bank for "':"ural 
electrification; 

(b) the rate of interest charged 
thereon; and 

(c) the break-up of the loan-State-
wise figures? 

THE MINISTER OF ENERGY AND 
COAL (SHRI A. B. A. GHANI KHAN 
CHAUDHURY) ~ (a) The Govern-
ment of India have signed two Credit 
.Agreements with the World Bank 
(International Development Associa-
tion)-IDIA Credit No. 572-IN signed 
on 23rd July, 1975 for US S 57 million 
and IDA Credit No. ;l11-IN signed 00 
21st June, 1979 fOr US $1'15 miHion-
for financing rural electrification pro-
jects in India. On the basis ot the 
material procured by the participating 
Sta te Electricity Boards and claims 
submitted, rehnbursements are made 
by the World Bank. Up to 12th June, 
1980, a total amount of U.S. $ 48.174 
milliOn has been reimbursed by the 
World Bank against IDA Credit No. 
572-1N. Reinlbursements under IDA 
Credit No. 911-IN are yet to begin. 

(.b) No in,tere&t is levied, but a 
service char.ge at the rate of 3/4 of 1 
per cent per annum of the principal 
amount of the Credit withdrawn and 
outstanding frOm time to time is pay-
able by the Government of India to the 
World Bank (IDA) on these Credlts. 

(c) State-wise obreak-up of the 
value of onlers i:\laced for procure-
ment of material under" IDA Credit 




